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THE UNION DUTIES OF EXCISE (DISTRIBUTI.N)
AMENDMENT ACT, 1995 Lo

No. 31 or 1995

- [22nd August, 1995.]

An Act further to amend the Union Duties of Excise (Dlstnbutmn)
Act, 1979.

BE it enacted by Parliament in the Forty-sixth Year of the Republic
of India as follows: — .

.. 14 .(I) This Act may be called the Union . Duties of Excise - (Distribu~.

tlon) Amendment Act, 1995

;:(2) It shall be deemed to have come into force on the Ist day of..

Apnl 1995.

i)_.

+ 2, In the Union Duties of Excise (Distribution) Act, 1979 (hereinafter

referred to as the principal Act), in the long title, for the words, figures and
letters “second report dated the 18th day of December 1989”, the words,

figures and letters “report dated the 25th day of November 1994~ shall_

be - subst1tuted

3 ‘In section 2 of the principal Act, for the words “forty-ﬁve per cent »,
the words “forty-seven and a half per cent.” shall be substituted. '

4 For section 3 of the pr1n01pal Act, the following sectmn shall be_

substituted, namely:—

.. - “3. During the financial year commencing on the 1st day of
_April, 1995, and each of the four succeeding financial years, there
~shall be paid, out of the Consolidated Fund of India, to the States,
"sums equivalent to the distributable Union dutles of excise levied and
- collected in that year and,—

(a) sixteen-nineteenth of the sums so payable during each

such financial year shall be distributed to each of the States
specified in column. (1) of Table I below in such percentage as -

is set out against it in column (2) thereof; and
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(b) _three-nhieteenth of the sums so payable during each
such financial year shall be distributed to éach of the States

specified in column (1) of Table II below in such percentage as

is.set out against it in. colimn (2) thereof with respect to: that
financial year: — '

TABLE I

Stats ; e I Lol iPsicentage .

Andbra Pradesh. . .0 . oL L. i g.468

Arunachal Pradesh . ) ; . o . ot 0.170

Assami© . L . .. 2.8
Bihar . . . . .. 288
Goa. . . . .. 0480
Gujarat = . . D T 4048

Hayana © ¢ . . . . . .. . . L

Himachal Pradesh . . . . . . . . . . . .. 070
Jammu and Kashmit . . . . .. . . . . . 109
Kamataka ~ . % . . . . . . N Y
Kerala . . .A o - . . . . . . R . 3 §75
Madhya Pradesh- . . - A L e e 8,200

Maharashtra . . . . . . L . LT e

Manipur . . . . . . . . . . . . . . 0.282

Meghalaya . . . . . . . . . . . . 0.283

Mizoram . oL oo . . . L .. 0.149
Nahod. . . . . L. o oum
O_'_xié.sg [ . .__A e .. 4.49s
Punjab . . . . .. st
Rajastha_n P e T VR 5.551
Tamil Nadu - D a e e I T e e 6637

Tripura . . SRR RN S R R S 0.378 -

Uttar Pradesh . . . . . . . . . ) . . 17.811

West Bengal . . . . . ) . . . . . . . ) 7.471
gan




OF 19951  Union Duties Excise (Distribution) Amendment 287

TABLE II

State , Tinancial year and p:rcentage

o o e

1995-96  1996-97 199798  1998-99 1999-2000

- Andhra Pradesh .. 12,009  7.988  0.000  0.000 0.000
Arunachal Pradesh . . . . 3.410 4300  5.871  6.224 - 6.667
Asam . . . . . . 8.4  9.836 11.849 10.748  9.290
Bihar . . . . . 6,434 2,965  0.000  0.000 0.000
Goa . . . . . . 0973 1058 1161 0917  0.604
Himachal Pradesh . . . .  8.816 10.744 1405 14230 14338
Jammuo and Kashmic . . . . 13.366 16491  21.985  22.741  23.700
Manipur . ... . . . . 3,930 4.891  6.602 - 6.917  7.348
Meghalaya ... . . 3590 4403 5815 594 . 6.130
Migotam . . . . . 3.616 468 6218 6784  7.07
Nagaland . . . . . 5818 7.417 10,247 11.072 - 12,025
Orissa . . . . . . 485 528" 493 271 7 02630
‘Rajasthan . . ... 0835 0000 0006 . 0.000 - 3,000
CSikkim . .. ... 1.199 1473 1.938 1.982 2,055
Tripura . . . .. <. ‘5465  6.87 - 9.263  9.:618 10.089
‘Uttar Pradesh -+ . . o 17060 11750 0.000 ©0.000 0.000-7,
od, ' 5. (I) The Union- Dut1es of Excise (Dlstrlbution) Amendment- Ordi-  Repeat.-
9of1995.  rance, 1995 is hereby repealed. S e : 2:\(}1;:«;

(2) Notwithstanding such repeal, anything done or any ‘action taken
under the principal Act as amended by the said - Ordinance shall be
deemed to have been done or taken under the principal Act as amended
by this Act. '




